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In The Central Administrative Tribunal
Calcutta Bench
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MA 389 of 2001
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Present s Hon'ble Mr. D. Purkaysstha, Judicial fMember

P

Hon'ble Mr. V;K.,fﬁajtftra, Administrative Member

Lastern Railuway
N , Sheu P8l & Ors. S

Faor the Applicants 3 Or.(Mss; S. Sinha‘;:»;;(:ounsel

For the Respondents & Ms. K. Banerjes, Counsel

Heard an § 16=08=2001 Date of Lrder s 16-08~2001 S
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Through this MA resmndents in Ushe have sought extension E
of‘ tlme for compllanca of the order dated 25=9»2000<@293a§:;yv&;:‘ls l
zryibunal in UlA.126 of 1992. Vide aforestated order the respondent 4
wers dirscted to give beneht to the anplicants by way of &sbsorp=
tion me the date Uhen tha n;mlarly situated persons uere given
. the taeneh.t of absorption in-the llght ch the directisn datsd
R 17-4=86 in the Thermit Welding Department with all cqn‘sequenti_al’
benefits within & periovd of three months From the date cxf‘ communi=
cation of that order. Normally the ﬁnbunal's order, should have
been complied m.th by 25=«12=-2000. Houaver, the respundent\:s have
come .up uith this MA under consideration on 8=5-2001 vstdting that
the authority is ready to implemait the Tribunal's order; but thay
need more time to veri.f‘y pay sheet copy book of different Peoliels
wvhether the petitj:oners had worked or not. Still to-day approxi-
mately 11 months have passed since the Tribunal basSed the crder.

The &d. Counssl of the respondents was specifically asked about

the progressive steps taken by them for implementation of ths
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ribunal's Order. No satisfactory explanation was furnished in

this behalf. There is_nd'cogent §aason for granting any more time

for implementation of the Tribunal's order. This MA is rejected

therefors.

( ViKe Majotra )

"~ [ Ds Purkdyastha ) '
Member (A) | .

- Member(J)

OKN



